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1t .8 borderline case, It was an admi-

. nisteative matiér . when action was taken to

"’ ‘accommodate these refugees elsewhere. But

" we {ake note of the feelings of the house,

““SHRI SHYAMNANDAN MISIIRA :
 (BEGUSARAI) : That means the basic
policr remains.

~ 'SHRI RAJ BAHADUR : Of _ course,
- We bave to make some on the spot orrange-
ments, We cannot Jeave the refugees
- unaccommodated on the road. We have (o
shelter them somewhere clse,

'SHRI SEZHIYAN (KUMBAKONAM) :
. He'could bave as well come to the house
- and ni_d it here instead of going to the Press,

_'SHRI ATAL BIHARI VAJPAYEE:
You give us your ruling,

- MR. SPEAKER : lnstcad of meeting
. the press, something should have been
mtwmd here. 1 have not given my ruling
as such, But I would advise Ministers that
. when Pasliament is sitting, decisions on
" these major questions should first be

. i SHRIN, K. SHARMA (Dausa): It is
" w'sort of obiter dictum.
© % ‘MR, SPEAKER: If they come and
" #peak here, it ‘becomes automatically a
"ms conference’. That is what all of us
. {lo nmtim )

SR -sﬂm R. V  BADE (Khargone) :
;b&lﬂu to Madhya Pradesh where the

camp is situated in Dandakaranya,

Y 'm policy with regard to the refugces was
'\h kup them near the border.

13 ff-not a2 queation- of policy?

m wg‘wf

. Chief Miaister of Biba7; Ho- his' seiused

:& tmi‘ll fwg(ﬂmmﬂ) m_

#-:’: ot mm S Ad ABTi

the Prime Minister of Rrtivity 1o topple
Government, and also that her Private '
Secretary Mr. Kapur is  employlng’ ‘ques-
tionable methods there to purchase the. -
loyalty of the Assembly Mnmbers It is
a very serious allegation,

Wt yew fagrdt aedd : wws Ay
¢ fost agma wqx A dvdRe &
wrqers § ar gt ?

stemer vk Al 1

wit oz fag € iy
T 8 qeang F AT g ?

gg #ar €,

off vmdw fag : 9g gq@ WA F
qeFe W% § AT @ ¥ deang 93
&1 aiw fex § a7 qzar # 43 gu § W
TREE FTWE... ...

SHRI RAJ BAHADUR : May I uy.

that he is not a Ceniral Government
employec?
SHRI SHYAMNANDAN MISHRA :

We have got & federal get-up, and when a
serious allepation is made by the chief
Minister of a stale, it cannot be brushed
aside, .

12, 30 lus.

PAPERS LAID ON ‘I‘HE TABLE

NAVY (PENSION) SECOND mnnnm
- REGULATION, ETC.. '

. THE 'MINISTER ~ OF Dm
(R.AKSHA MANTRI) (SHRI IAGHWAN-
RAM): I beg (0 1ay on the table & copy each.
of the following notifications (Hindi nd
English  versions) "under ml.qn lﬂ' of the




4 Nmmber 1970 [P!aced fn._
_ __'!l‘kary SeeNo LTZS?,'?I] :

1 () The Nt'vy (Pemion} Third (Amend-

: ment) Regulations, 1970, published

‘in Notification No. S, R, 0. 461 in

Gazette of India dated the 28th

November, 1970. { Placed in library.
See No. LT-257/71.]

(3) The Navy (Discipline and Mis-
cellancous Provisions) First Amend-
ment ‘Regulations, 1971, published
in Notification Mo. 8. R, O, 65 in
Gazetle of India dated the 30:h
January, 1971, [Placed in Iibrary.
See No. LT-254/71]

SHRI SEZHIYAN (Kumbakonam) ;
The papers were published in the Gazetto of
India in November, 1970 and after that there
have becn two sessions. Why should there
be so much delay in laying them?

SHRI JAGJIWAN RAM : I shall look
into it,

NOTIFICATIONS UNDER DELHI
DEVELOPMENT ACT.

THE MINISTER OF STATE IN THE
. MINISTRY OF WORKS AND HOUSING
~ (NIRMAN AUR 'AWAS MANTRALAYA
.-, MEN ‘RAJYA MANTRI) (SHRI L K,
. GUIRAL) ; I beg to lay on the Table :-

() A copy each of the .following

) Notifications (Hindi and English
- versions) under section 58 of the
. Delhi Development. Act, 1957 :-

{i) The De}ht . Development
- Authority (Management snd
- Disposal of Housing " Estates)

. in Notification No, 5. O. 1457

e Al 1965,

Authority . (Managemeat snd

cof it.

L Rogulations, 1968, published
L i Gazette of India dated tho -

m)-" m.' mmi mmm-

Pqpm w

_-'_'No §. 0. 1755 in Gazelte. or'-._
India dated the 10t my .
" 1969,

” At

(iii) A copy (Hindi and l?.uanhf. '
versions) of the Delhi Deve-
lopment Authority Resolution- -
No, 299 daled 24.12,1970 ..
regarding omission of regu- .
lation No. 59 of the Delbi . - -
Developnieat Authority .
(Management and Disposal - .
of Housing - Esiates) ngu-
lations, 1968

(2) A statement (Hindi and English -
versions) showing. reasons for
~delay in laying the above docu--

menis, (Placed in Library.  See .
No. LT-238/71.] e

SHRI JYOTIRMOY BOSU (Diamond

Harbour) : [ want to raise a point about. :
dclay

MR. SPEAKER : Did you give notice 7

SHRI JYOTIRMOY BOSU : Notica 8" |
not pecessary, 1 will give in future, p'lenty N

MR, SPEAKER : Why do you wm 1o
raise it on every itom ? -

SHRI JYOTIRMOY BOSU: We amy. -
the checks and balances to see. that the .-
Government is kept on its toes,

SHRI 1, K. GUJRAL : My hon, l'riand' .
has not read the Order Paper. [have - laid
also a statement showing rcasons for de!ay.
in iayins the papm -

Sl-llll JYOTIRMOY BOSU ll'.'
cun\rmcms. '

Amu;u. Rm&fs OF THE Gum
* REACH WORKSHOPS LTD ;' CALCUTTA
Am THR mn.w m.m uuvmw ;




